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STATEMENT UNDER DIREC
TION 115

SHRI SOM NATH CHATTERJEE 
(Jadavpur): In answer to Starred 
question No. 911 answered on July 31,
1978, it was stated by Shri Dhaima 
Singh Gukhan, Minuter of State in the 
Ministry of Education, Social Welfare 
and Culture, Government of India that 
no proposal has been sent by the Govern
ment of West Bengal to the Prime Minister 
to organise 1983 Asian Games at Cal
cutta.

The above answer is incorrect and 
was made with the deliberate intention 
of misleading the Hon’ble House and 
Hon’ble Members. As early as on 
February 3, 1978, the Chief Minister of 
West Bengal wrote to Dr. P. C. Chunder,
Union Education Minister forwarding 
the proposal for Calcutta to be chosen 
as the venue for the Asian Games of 
1982.

On February 31, 1978, Shri Dinesh 
Joardar, M. P. wrote to Dr. P. C. Ch under 
Union Education Minister about the 
said proposal made by the Chief Minister 
of West Bengal. In his letter dated 
9 March, 1978 Dr. P. C. Chunder, in 
reply to Shri Dinesh Joardar, M. P’s 
letter dated February at, 1978 stated 
the Govennment has not yet decided 
whether India will be holding the Asian 
Games in 108a and that when the matter 
will be discussed at the appropriate 
level, the proposal of the Government 
of West Bengal will be considered.

On May 15,1978, Shri Dinesh Joardar,
M. P. who then happened to be a member 
of All India Council of Sports and was 
and is a member of West Bengal State 
Council of Sports wrote to the Hon’ble 
Prime Minister requesting him to advise 
the Education Ministry to hold the 
Asian Games in 198a in India and spe
cifically referred therein to the proposal 
made by the Chief Minister of West 
Bengal in hk letter addressed to Dr.
P. C, Chunder, Union Education Minister 
Along with the said letter of May 13,
1978, Shri Dinesh Joardar. M. P. for
warded to the Hon ble Prime Minister 
a copy of the letter of Dr. P. C. Chunder, 
addressed to Shri Dinesh Joarder, M.P. 
in which there has been a specific re
ference to the proposal of the Government 
of West Bengal to bold the Asian Games 
at Calcutta. By his tetter dated May 
24, 1978, the Hon'ble Prime Minister 
was good enough to acknowledge the 
letter of May 15, 1978 wherein the 
Hon’ble Prime Mmister stated that the 
question was under consideration of the 
Government and it was hoped that a 
decision would be taken shortly.
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nister, Government of West Bengal also 
wrote to Dr, P. Q. Chunder, Union 
Education Minister for holding the 
Asian Games at Calcutta and the Chief 
Minister, W«t Bengal also wrote again 
to Dr. P. C. Chunder on June 15, 1978 
for holding the game* at Calcutta. Shri 
Dinesh Joardar, M.P. again wrote to 
the Honble Prime Minister on July t, 
1978 in reply to the Hon'ble Prime 
Minister's letter dated May 84, 1978 
again requesting for a decision for holding 
the Asian Games at Calcutta. Copy or 
the said letter dated July 1., 1978 along 
with a forwarding letter was sent to the 
Union Education Minister, Dr. P. C. 
Chunder.

From the above overwhelming do
cumentary materials, it is abundantly 
clear that a proposal of th" OovnrWn ntof 
West Bengal by the Chief Minister of 
West Bengal to hold the 198a Asian 
Games at Calcutta had bem sent to 
and brought to the notice of the Hon'ble 
Prime Minister. Further, there is 
abundant documentary evidence to show 
that the matter had been taken up 
repeatedly with the Hon’ble Minister 
for Education, and in his letter dated 
March 9, 1978 he had specifically re
ferred to the proposal of the Government 
of West Bengal and gave an assurance 
that the proposal would be considered, 
in his letter dated May 15, 1978 Shri 
Dinerit Joardar, M. P. forwarded a 
copy of his letter dated March a, 1978 
written by Dr. P. C. Chunder. Hon ble 
Minister of Education, wherein there 
has been a specific reference to the pro. 
pnsal made by the West Bengal Govern* 
ment to hold the Asian Games 198a at 
Calcutta.

In the circumstances, there can be 
no denial of the fact that the proposal 
of the Government of West Bengal had 
been sent to the Hon’ble Prime Minis* 
ter a long time back and it was and is 
pending consideration of the Government 
of India.

Inspite of such overwhelming evidence, 
the reply in the negative given by Shri 
Dhanna Singh Gulshan, in answer to the 
said Starred Question tntt by Shri 
Samar Mukheijee, M. P. was wrong 
and nothing but an attempt to mislead 
the Hon'ble House.
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a w r  i 9f t 2 * f t f t a n t
441-m- m l t * m  * m *  jwpt 

It 8 *0% i/i $«hr fa r |  
f a n t f f  v f r  »w t  «t t  f a ?  t t o r  v n f h n r
2 0  v t f t  v r i r  w p P w  ? i m  < r t  
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r a r a w r c f  siflg irr 1 fafcr 115 
* «r*rftr, *rpFfar wpw «ft vnnmr 
* ? j f f  i m  ftr<? w „ * * m  $ ,
f W  9TC W«WfTC 5«T
c t m  » n r r t :

( i )  M i r * f t * r r , < f a i * n K « r  

iw t m  T flw rin ra  TT3®r 
$ ? r  q f r f ^ v T  i s n t ,  1 9 7 8  
m <wr;

(ii) It fafar afrwrr % is
» f t  1978  % «W % 3TTTT If 
W P n W V  VT 24  * f t  1978

vt «wr ;

( i i i )  W w  ^

*rrFTVT»spnnftirt l^ n f, 
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( i )  « r f t v r  1 *rm  %  » jw r * « f t
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( i i )  < i f r w n : i n r f a T t a
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( i v )  q f r o r  «nrnr v e ft
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SHRI SOMNATH CHATTERJEF. : 
Sir, let us congratulate the Minister 
tor his maiden performance, but the 
auestion is that it ti a very serious matter 
After I gave a privilrgc notice, you were 
good enough to admit it under Direction 
115 and give him an opportunity to 
explain. In my statement, I ’ have 
given full particulars. He *ay* that the 
Chief Minister’s proposal is not the 
Government's proposal.

MR. DEPUTY-SPKAKER s You 
can take it up in some other form.

«ft w in  liiftm): « w 
m vr vTftf  M w r v r w  ssnrr 
w r fa n r  4 1 f5r « r r * ff  %  i j b t -
w f wt frrTff mflr %r »n:
w> *rmti * f̂ #r xftx vhft jpft

i f  T s f t i r r t f t  J 1
s f w r  i w r  r o w r  * f ¥ « r

d f t f  f^cfef Tsft «rt t  1 *

*  v f i  t $ 3 *  

«flr via wf  (  t m  v&ft 
«rw *n wk  *  pp w ¥ T  *n r flpCi

WTtj I fiP T W *to l 
ifttffo ft  «r|f «rrcft f t #  O T ft 

^  q f * ?

w i w w u i ' f r u  I  f f a f t i f  t f t  
B N T f a r n g t f t i  f i p f t i f  » f t i n w f  
ftr?r i

SHRI VAYAI^AR RAVI (Chirayin- 
kil) : On a point of order, Sir. Under 
Direction 115, whrn we give a notice, 
usually the Speaker will a*W for the 
comments of the Minister and inform us 
afx>ut them. The Speaker has to go 
through the ttaternrat submitted by 
the Minisirr and hr has to lie satisfied. 
Only then he can allow him to make a 
*tatemi<tit. Mr. Somnatb Ghatterjee 
h»!t now raised a very relevant point, 
vi/. whether the contention of the Minis
ter is that a Chief Minister » not part 
of the. Government. I would like to 
know whether you are satisfied.

MR. DEPUTY-SPKAKER : It i»
not a point uf order. It is not a ques
tion of my satisfaction. Mr. Uavi, it is 
for Mr. Somiurth Chatteriee to decide 
it.

**• 0« hrm.

MERCHANT SHIPPING (AMEND
MENT) BILL*

THE MINISTER O f  STATE IN 
CHARGB OP THR MINISTERY OP 
SHtPPTNGAND TRANSPORT (SHRI 
CHAND RAM) : Sir. I beg to move for 
leave to introduce a Bill further toa mend 
the Merchant Shipping Act, 1958,

MR. DEPUTY SPEAKER ; Hie 
question i* :

„That leave be granted to introduce of 
Bill further to amend the Mar chant Ship* 
pkgAci. 1358* , *

The motion uw adapUd.

SHRI CHAND RAM :. Sir, I in* 
troduce the Bill.
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